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Truck carrying wheat from F.C.I . 
Godown for Sale in Black Market 

4123. SHRI JAGPAL SINGH : W il l  
the Minister of CIVIL SUPPLIES be 
pleased to state : 

( a )  whether it is a fact that u truck 
carrying 8 1 quaintals of rntioned 
wheat from FCI godown was being 
taken for safe ih black market in Bui  
Mandi wh n i t  was intercepted by 
West Delhi Police beyond Kirti . !�·, gar; 
and 

(b) if so, the details thereof ,md the 
action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES 
(SHRI MOHAMMED USMAN ARIF) : 
( � )  Yes, Sir. 

(b )  The Delhi Police arrested the 
driver and the cleaner of the truck, 
beyond Kirti Nagar ndustrial A rea 
after givin g a chase. Tne truck was 

stated to be carrying wheat from th 
Food Corporation of India Godown, ·. on 
behalf of certain unscrupulous tr -
ders. A case under Sections 7 /10/55 ot 
the Essential Commodities Act, 1 55 
had been registered and is �nder in­
vestigation. The bags of wh at and 
the truck had en seized. 

LT. r ba to lllndust Lever in r -
pect ot al"l'i ultural development acti­

vities 

4 124. SHRIMATI GEETA 
MUKH;ERJEE: 

SHRI KRISHNA CHANDRA 
HALDER: 

Will the Minister of FINANCE be 
pleased to state : 

( a )  whether complaints have n 
received by Government reg:udi.ng 
payment of huge amounts to Hii.J.das­
tan Lever Ltd. by way of Income-Tax 
rebates in respect of aaricultural dev­
elopment activities from 1 955 c,nwards 
till date ; and 

(b)  if so, the year-wise deta ils, the 
amount involv d and the progress of 
investigation in the matter o! com­
plaints received ? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO) : (a ) and 
(b) .Enquiries made into the allegations 
of wrong claims u/s 35-C of the In­
come-tax Act, 1 961 , made by MJs . 
Hindustan Lever Limited reveale th t 
the company had discontinued ils a .ti­
vity of canning and dehydration of 
pea in 1972 and has not made an.) 
claim u/s 35-C of tlie Act in respect 
of the same from 1973 onwards. How­
ever, it has claimed weighted ceduc­
tion u/s 35-C of the Act in respect of 
expenditure incurred by it either direc­
tly or through duly approved associa­
tions in the provi ions of goods, ser­
vices and facilitie to cu1tivators, gro­
wers or producers of such tn:Qduct 
which are used by it as raw mat�ri 1 
in the manufacture or processing of 
its finished products. The claim. u/s 




